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Shri Justice V.S.AggarwaL: 

T h e 	a r e v a a c e 	a f 	t h e 	a a p 	ca a t 	t ha t 	a 

oursuancc 	a 	ahe 	cnrHna 	case 	that 	'•;as 	errtered 

inst bin, he was sus

IL 	

cended, 	e 	saer 

for 	m o r e 	than fart 	eabt hours, 	Under rub-rue 	? 	ta 

Pu.e 	10 	of 	SOS 	cCA) 	RuIes. 	an 	obe 	was 

Acaar:finc ta the earn -i rrrv rase' 	tbe't 	fl 

fresh 	order 	has ban ass seh rev 	wrrc the same ata 	te 

apHcant has been admitted to  

Learned araxy acirse' far sapYcart in ti 

reLies 	an the beorion sf the DIh Hcx in the 

cf Paji; Kumar Vs. 	Union af IndH a 	(O14P47O/20Dl 

decided on 1.2QO2 and aLso o tbs TribunaL in 

humarAcoarwaL Vs. Union of Inda 0A-7F3'2200 decded 

17 
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3. 	If the matter has ended here, there woud1. 	have 

been Htte dffcutv. Howe•er, the decson rendered 

the 	Deh 	Hah C o u r t has been auestcne 	by the L!nior 

of India before the Supreme Court, The Aex Court 	n 

ApoeaL 	CC -1 81 12003) had directed that in case freb 

o r d e r 	has not been cassed, the decion rendered b 	tb 

Deh 	Hah Court 	in Pajv Kumars c a s e (supra) shou--------------- d be 

kept i n abeyance. 

Keenina in view the order Dassed h/ the Suoreme 

Court durna the oendency o the Appea, we disoose of 

the oresent 	 to 	o n 	s 	 e he  

deoi\on of the Apex Court, if so adv 4 sed, the aonLcant 

ma cenae the order so ceased. 

N 	/ 
(ovinda1'fiS. Tami) 	 (V.S. AggarwaL) 
\Membdr (A) / 	 Chairman 

/ 
Li 


